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Petition(s) for Speci al Leave to Appeal (O D ary No(s).
27617/ 2015
(Arising out of inpugned final judgnent and order dated 21/05/2015
in FA  No. 580/ 2004 passed by t he Hi gh Court of Judi cature

Al | ahabad)

GHAZI ABAD DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS

MAHENDRA SI NGH AND ORS. Respondent ( s)

(Ofice report for directions)
Date : 12/08/2016 This petition was called on for hearing today.

CORAM : HON&#39; BLE MR. JUSTI CE N. V. RAMANA
[ N CHAMBERS]
For Petitioner(s) M. Sunil Kumar Jain, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER
As a | ast chance, further t wo weeks&#39; time is grant ed
to | earned counsel for the petitioner to cure the defects
as pointed out by the Registry, failing which the special
| eave petition shal | st and di sm ssed wi t hout further
reference to the Court.
( SAPNA BI SHT)
SR P. A. (SHARDA KAPOOR)
COURT MASTER
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